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 The  Iok  Sabha  viet  at  Lieven  of  the
 Cloch

 [MR  SprAKLR  0  the  (  han}

 QUFSTION  OF  PRIVILEGE
 AGAINSI  MINISTFR  Ok  IN
 FORMATION  AND  BROADCAST-
 ING  AND  CIITEL  FDITOR,  NEWS

 SERVICLS  a  NGLISH),AIR
 Mr  SPFAKFR  =  Onthe  sth  August

 1977s,  Shri  K  P  Uunik  ishnan  ge  notice
 of  a  questi  n  of  privilege  agunsr  Ww
 the  Mostar  of  Inf  imati  n  and  Broad
 casting  Shn  L  K  Advan:  and  (2)  the
 Chief  }  itor  News  Scrvices  (I  nglish)
 All  In  ha  Radio  on  the  ground that  inthe
 English  Niws  Bulletin  broadcast  by  the
 All  India  Radio  at  9  00  PM  on  the  4th
 August,  977  ttwissadthitsom  ot  his
 remarks  made  in  the  House  on  that  day
 were  expunged  by  thc  Speaker  whereas
 none  of  his  remark»  were  expunged

 T  referred  the  matte:  to  the  Minister
 of  Information  and  Broadcasting  for  his

 comments  andalso  called  fora  cypy  of
 the  transcript  f  the  said  News  Bulletin
 broadcast  by  the  All  In  tia  Radi»

 The  Ministry  of  Information  and
 Broadcasting  has  with  the  approval  ot
 the  Munaster,  informed  mx  as  follows

 In  the  9  PM  Fnglish  bulletin
 broadcast  on  August  4,  1977s  the
 following  passage  vccuis  at  the
 end  of  the  news  item  pertaining
 to  the  discussioninthe  Lx  k  Sabha
 on  the  Congress  motion  secking  to
 disapprovethe  conduct  ofthe  Home
 Minster

 ‘During  the  acrimonious  debate,
 fresh  charges  were  flung  by  Con-

 ess  members  Reacting  sharp-
 to  one  of

 on  -  ae challenged  the  relev
 ofthe  charge  and  offered  to  r

 Speaker’  agreed  with  hun “the d wi  an

 expunged ‘he  members
 The  Minster

 will  speakon  the  motion  tomorrow  *

 There  i8  no  doubt  that  All  India  Radio had  erredinrepornngthus  particular  stem From  the  unc  >rrected  copy  of  the  day’s procecdings  of  L  ok  Sabha  it  appears  that the  hon  Spcakcr  has  used  the  words,  I
 May  cxpunge  it?  Unfortunately,  the ATR  Correspondent  understood  this  t bef  Lcapungeit  [twas  incumi  ent  on  the
 AIR  Correspondent  to  have  checked with  the  ¢ffiaul  Reporters  before  mn
 toning  anv  «xprnging®  of  remarks,  t  ut
 in  his  anxiety  to  beat  the  deadline  of  the
 man  84)  PM  Hindi  and  9 PM  Enghh  News  Bulletins  the AIR  Coirespyndent  overlooked  this
 important  pi.cauhon

 The  mistake  was  however,  uninten
 tonal  and  regictted  Suitable  instruc
 tions  aru  hung  issucd  to  AIR  Corres
 pondents  to  b-  morc  careful  witha  view

 to  ensuring,  avoid  uice  of  recurrence  of
 such  mustakcs

 There  wis  however  no  question  of
 any  wilful  musrcpresentatin  by  AIR
 Under  these  circum  tances  it  8  reques ted  the  Privilege  Mouon  may  kindly  be
 dropped  oe

 In  view  of  the  explanation  and  the
 fegrct  expressed,  I  decline  to  give  my Consent  under  Rule  222  of  the  Rulcs  of
 Procedure  and  Conduct  of  Business  in
 Lok  Sabha  The  matter  is  treated  as
 closed

 T  hope  the  accredited  Correspondents in  the  Press  Gallery,  particularly  the
 Corr  spondents  of  an  official  agency  like
 the  All  India  Radio,  wil]  be  more  careful

 in  tuture  Whenever  in  doubt,  they  should
 check  up  with  the  official  record
 of  the  proceedings  of  the  House

 Ix°0  brs.
 PAPERS  I  AID  ON  THE  TABLE

 NOTIFICATION  UNDER  MOTOR  VEHICLES
 Act  AND  A  STATEMENT

 THE  PRIME  MINISTER  (SHRI
 oe

 DESAI)  I  beg  to  lay  on
 Tab!

 aA
 copy

 of  the  Delhi  Motor  Vehicle
 Third  (Amendment)  Rules,  7977

 2



 7  Papers  Laid

 (Hind:  and  English  ag
 fn

 pane  ane  nos  :  E-3 ¢  -Tpt  /783,:n  De!  azette
 ganlt  hee  8th  February,  1977
 under  sub-section

 @
 of  section

 733  of  the  Motor  Vehicles  Act,
 939  together  with  an  explanatory
 memorandum.

 (2)  A  statement  (Hind:  and  English
 versions)  showing  reasons  7
 delay  in  laying  the  above  Notifica-
 tion.

 {Placed  :n  Library  See  N»  LT-970/77]
 NOTIFICATIONS  UNDER  ALL  INDIA

 Services  AcT,  1951

 गृह  संत्री  (श्री  चरण  सिह)  प्रध्यक्ष
 महोदय,  मैं  श्रापकी  आजा  से  अखिल  भारतीय
 सेवा  अ्रधिनियम,  i95:  की  धारा  3  की
 उपधारा  (2)  के  अन्तर्गत  निम्नलिखित

 श्रधिसूचनाभो  (हिन्दी  तथा  श्रग्नेजी  सस्करण)
 की  एक  एक  प्रति  सभा  पटल  पर  रखता
 ह्

 (1)  भारतीय  प्रशासनिक  सेवा  (वेतन)
 सातवा  सशोधन  नियम,  i977  जो  दिनाक
 9  जुलाई,  977  के  भारत  के  राजपत्र

 में  अधिसूचना  संख्या  सा०  सा०  नि०
 531(2)  मे  प्रकाशित  हुए  थे।

 (2)  भारतीय  प्रशासनिक  सेवा  (सवर्ग
 में  पद  सनिर्धारण)  ग्यारहवा  सशोधन
 विनियम,  977  जो  दिनाक  253  जुलाई,
 3977  के  भारत  के  राजपत्र  मे  प्रधिसूचना

 सख्या  सा०  स०.  नि०  940  मे  प्रकाशित
 हुए  थे  ।
 [Placed  in  Library.  See  N»  LT-973/77]
 STATEMENT  CORRECTING  ANSWER  TO
 UNSTARRED  QUESTION  No  4874  DATED
 (26-7197,  re  ERECTION  OF  FFRTILIZER
 PLANTS  ON  TH  BASIS  Op  COAL  AS  A  FEED
 SrocK  AND  PAPERS  UNDER  Com-
 PANIES  ACT,  BTC

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H  N.  BAHUGUNA)  :  I  beg  to
 lay  on  the  Table—

 (x)  A  statement  correcting  the  reply
 gyn

 on  the  26th  July,  7977  to
 nstarred  Question  No  4874  by

 Shri  Ann  Re  P.  Shinde  regard-
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 ing  erection  of  Fertilizer  Plants
 onthe  basis  of  coal  as  a  Feed  Stock.
 Placed  in  Library  See  N\..LT-
 972/77]

 (2)  Acopy  each of  the  following  papers
 ,  (Hina  and  English  vernons) under  sub-section  (1)  of  section

 639A  ofthe  Companies  Act,  7956
 (a)(a)  Review  by  the  Government

 on  the  working of  the  Hindus-
 tan  Petroleum  Corporation
 Limited,  Bombay,  for  the  year
 3976

 3  (b)  Annual  Report  of  the  Hindus-
 tan  Petroleum  Corporation
 Laat

 Bomar
 loner

 ear
 3976  along  with  the  Audited
 Accounts  and  the  comments
 of  the  Comptroller  and
 Auditor  General  thercon

 [Placed  tn  Library.  See  N>  LT-973/77]
 (a)  Review  by  the  Govern-

 ment  on  the  working  of  the
 Bridge  and  Roof  Company
 (India)  Limited,  Calcutta,  for
 the  ycar  7974  है

 (b)  Annual  Report  of  the  Bridge and  Roof  Company  (India)
 Limited,  Calcutta,  for  the
 year  7974  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Com:

 : and  Auditor  General  thereon
 (m)(a)  Review  by  the  Government

 on  the  working  of  the  Bridge and  Roof  Company  (India)
 Limited,  Calcutta,  for  the
 period  from  ist  January,  497§ to  3:8t  March,  3976

 (b)  Annual  Report  of  the  Bndge and  Roof  Company  (India) Limited,  Calcutta,  for  the
 period  from  rst  January,  7975 to  38st  March,  976  along  with
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (3)  Two  statements  (Hind:  and  Eng- lish  versions)  showing  reasons  for
 delay  in  laying  the  papers  men- tioned  at  items  @)  (a)  and  (i) above.

 [Placed  sn  Library.  SeeN»  LT-974/77)
 PAPERS  UNDER  CoMPANIES  ACT  AND  A
 STATEMENT  AND  NOTIFICATION  UNDER EssentiaAL  Commopitits  Act

 ‘THE  MINISTER  OF  AGRICUL- AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  I  beg  to
 lay  on  the  Table—


